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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 43 OF 2025

IN THE MATTER OF:

DUSHYANT ROHTA ...Applicant
Versus

STATE OF UTTAR PRADESH & ORS. ...Respondent

REPLY ON BEHALF OF RESPONDENT NO.5 - MEERUT
DEVELOPMENT AUTHORITY TO THE APPLICATION FILED
BY APPLICANT

MOST RESPECTFULLY SHOWETH:
PRELIMINARY SUBMISSIONS:

1. That the captioned Original Application has been filed by the
Applicant allegingthe encroachment on the land of the water body,
and that Krishna World Colony at Meerut is being constructed
unauthorizedly on a public water drain at Gata No, 346 area
measuring 0.1260 hectares, Village-Murlipur Gulab, Tehsil and
District Meerut, Uttar Pradesh, and irrigation canal gata no. 47, 48,
and 49, Village-Shobhapur, Tehsil and District Meerut, Uttar
Pradesh. The Applicant sought the following reliefs:

“a. Pass an order, directing the competent authorities
to demolish the unauthorised construction over the
land of water bodies

AND

b. Pass the order to stop raising the further
unauthorised construction on the land of water bodies
AND

c. Pass an order imposing penalty upon the competent
authorities who are deliberately allowing the raising
of the said authorised construction. OR

d. Pass any other order or further orders, which this
Honourable Tribunal may deem fit and proper in the
Inferest to save the environment,”
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2. That the captioned application was listed on 31.01.2025 before this
Hon’ble Tribunal, and this Hon’ble Tribunal passed the following

orders:

“ORDER

i

3.. -l-'ssue notice to the respondents for filing the
response by way of affidavit within six weeks.

4. Applicant is directed to serve the respondents
and file an affidavit of service at least one week
before the next date of hearing.

5. Liston 09.05.2025.”

3. That the present Reply is being filed by Respondent No. 5,i.e.,
Meerut Deirelopment Authority (hereinafter referred to as
“answering respondent”) in compliance with the aforementioned
order passed by this Hon’ble tribunal.

4. That at the outset, the answering Respondent denies each and
every averment contained in the captioned application, except
those which are admitted herein expressly.

5. That the captioned Application filed by the Applicant is replete
with factual perversity and contains incorrect and misconceived
submissions. It is submitted that the Applicant had pleaded
incongruent averments and has based the Application on false
surmise and vague conjectures. The Applicant has misleading and
contradictory averments in his application and has blatantly
suppressed material facts with an intent to mislead this Hon’ble
Tribunal,and hence, the captioned Application is liable to be
dismissed.

6. It is to bring to the knowledge of this Hon’ble Tribunal that the

answering Respondent on 09.03.2017, sanctioned the map of
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layout plan on Khasra No. 126 PART, 335 PART, 336, 337 PART,
341 PART, 342, 343, 344, 345, 347 PART, 348 PART of Vill
Murlipur Gulab and Khasra No. 46 PART of Vill. Shobhapur,
Meerut and granted the approvalto the applicant i.e., M/s RS
Developers, partners Shri Suraj Yadav and Shri Rajiv Agarwal, and
M/s Prasadi Biotech Park Pvt. Ltd. and M/s Prasadi Builders Pvt.
Ltd. as per rules on the basis of no objections received from the
concerned departments such as District Magistrate, Meerut and
Municipal Cooperation, Meerut for the revised layout map number
07/15 of Krishna World Colony on Khasra number 159 PART, 161
PART of revenue village LakhwayaRasulpur, District Meerut and
Khasra number 293 part of village Muralipur Gulab. A true copy of
the sanctioned revised map no. 07/15 is annexed herewith and
marked as ANNEXURE- R5/1.

. It is pertinent to mention here that the answering Respondent only
gave approval and sanctioned the layout plan, exempting the
Khasra No. 346 village Murlipur Gulab, and Khasra Nos. 47, 48,
and 49 village Shobhapur, Meerut as they are government vacant
sites having drainage and a canal on the site.

. Thus, it iscrystal clear in the aforesaid sanctioned map, the land of
Khasra No. 346 village Murlipur Gulab and Khasra Nos. 47, 48,
and 49 Villagé Shobhapur Meerut,as mentioned in the captioned
application, in the said approved map, are not included and left as
vacant government land, and at present, the land of Khasra No.

346 village Murlipur Gulab and Khasra Nos. 47, 48, and 49 village

b
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Shobhapur Meerut, are in jurisdiction of theirrigation department,

1.e., Respondent No. 2.

. Further, it is to bring to the knowledge to this Hon’ble Court that

before sanctioning the aforesaid map in favour of the builders, the
answering Respondent has sought no objection from several
departments, and in pursuant to the request of the answering
Respondent, the District: Magistrate, Meerut vide letter dated
20.04,2023 granted his no objection regarding the sanctioning the
aforesaid map. It is pertinent to mention here that in said no
objection the office of District Magistrate apprised the answering
Respondent that the applicant/builder has submitted the affidavit to
the effect that they will keep the land at Khasra No. 346 area
measuring 0.1260 hectares, Village-Murlipur Gulab, Tehsil and
District Meerut, Uttar Pradesh, and irrigation canal gata no. 47, 48,
and 49, Village-Shobhapur, Tehsil and District Meerut, Uttar
Pradesh vacant in the future and will never be utilized the same for
personal use as the said land is a vacant site being a government
property. A true copy of the no-objection letter dated 20.04.2023
issued by the District Magistrate, Meerut,is annexed herewith and
marked as ANNEXURE — R5/2

It is most humbly submitted that the answering Respondent never
gave any approval or sanctioned any layout plan to the builders
regarding constructing anything upon the Khasra No. 346 area
measuring 0.1260 hectares, Village-Murlipur Gulab, Tehsil and

District Meerut, Uttar Pradesh, and irrigation canal gata no. 47, 48,

0y
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and 49, Village-Shobhapur, Tehsil and District Meerut, Uttar
Pradesh, as they are vacant sites and they are government land.
Moreover, the answering Respondent is not liable to maintain and
make them free from any illegal encroachment,whereasit is the
duty of the Respondent No. 2, as same falls within the jurisdiction
of the irrigation department, i.e., Respondent No. 2.

11. It is to bring to the knowledge of this Hon’ble Tribunal that the
Applicant is not liable for any relief whatsoever against the
answering Respondent,as the answering Respondent is not liable

for the alleged encroachment as per the present application.

PARAWISE REPLY:

1. The content of para 1 does not pertain to answering the
Respondent, thus no reply is needed.

2. The content of para 2 is a matter of record, thus needs no reply.

3. The content of para 3 does not pertain to the answering
Respondent, thus no reply is needed.

4. The content of para 4 is a matter of record, thus needs no reply.

5. The content of para 5 does not pertain to the answering
Respondent, thus no reply needed.

6. The content of para 6 is a matter of record, thus needs no reply.

7. The content of para 7 does not pertain to the answering
Respondent, thus no reply needed.

8. The content of para 8 does not pertain to the answering

Respondent, thus no reply needed.
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9. The content of para 9 does not pertain to the answering

Respondent, thus no reply needed.

10. The content of para 10 is a matter of record, thus needs no reply.

11. The content of para 11 does not pertain to the answering
Respondent, thus no reply needed.

12. The content of para 12 & 13 does not pertain to the answering
Respondent, thus no reply is needed.

13. In view of the aforesaid circumstances, the present Application -
was liable to be dismissed as no cause of action arises qua the

answering Respondent.

- It is submitted that the answering Respondent has always been vigilant in
exercising its duties and fulfilling its responsibilities with due care and
consciousness at all times, and also has been complying with the orders/

directions passed by this Hon’ble Tribunal from time to time.

RESPONDENT NO. 05

NEW DELHI

DATE: 07.05.2025 THROUGH : A JU-'Q' _
achur

RACHIT MITTAL
Advocate for Respondent No. 5
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 43 OF 2025

IN THE MATTER OF:
DUSHYANT ROHTA ...Applicant
Versus
STATE OF UTTAR PRADESH & ORS. ...Respondent
AFFIDAVIT

I, Niketa Singh D/o Shri M.M. Singh, aged about 29 years, working as
Zonal Officer in Meerut Development Authority, Eastern Kuchari Road,
Civil Lines, Vikas Bhawan, Meerut, Uttar Pradesh — 250001, do hereby

solemnly affirm and declare as under: -

- 1. That I, in the aforesaid capacity, am well conversant with the

§ facts and circumstances of the case and the information derived
X\,

\\“ from the official record. Hence, I am competent to swear this
*

| affidavit.
J I have read and understood the contents of the accompanying

Reply. T state that the facts stated therein are true to my
knowledge derived from the official record and the legal
submissions are based on legal advice received and believed to

be true.

- T~

- ;5 ] N 3 1
' ﬁQ 4 ¥ L\_\\\if hat Annexures annexed with the accompanying reply are true
3

DEPONENT

L4

"‘; opies of their respective originals.
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VERIFICATION: -

The contents of the above paragraphs 1 to 3 are true and correct as per
the official records. Nothing is wrong therein, and nothing material has

been concealed therefrom.

Verified at Meerut today on this 07" day of May, 2025

DEPONENT

sy TRl
dvs fyore gl
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ANNEXURE - R5/2
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